CENTRAL ADMINISIRATIVE TRIBKN&E JABALP R BENQQ‘ J ABALP IR
]
inal lication No, 6 of

Jebalpur, this the 2nd day of January, 2004

Hon'ble shri M.P. Singh, Vice Chairman
Hon'ble shri G, shanthsppa, Judicial Member

P+Se Chouhan, S/0 Sobharam
singh Chouhan, Aged about =63
yea's, R/O ward No, 5 (R]-Yo co-]'»onY)o

Pooo Naimur (Mmdla) M.PO 'Y X &EliCant
(By Adwocate = shri Aditya Ahiwasi on behalf of Shri Sanjay
Ver ma)
Yersus
i, Union of Indiay

Through The General Manager,
South Eastern Rai lway,
Calcutta (West Bengal),

2. Divisional Rail Manager (P),
S.E, Railway, Chakradharpur,
Division Chakradharpur, |

3e The State of MJPoe : tl’rough its
Secretary, Education Department,
Vallabh Bhawan, Bhopal (MoPo) o ees Respondents

(By Advocate =~ Shri MJN, Banarjee on behalf of respondents
Nos, 1 and 2)

ORDER (Oral)

By G, shanthgppa, Judicial Member -
The above Original Application is filed seeking the
following main reliefs s

u(i) It is therefore prayed that this Hon'ble
Tribunal be pleased to direct  respondents to make
payment of pensionary benefits as if he has been
appointed in the railway on 11,08,1960,

(1) It is therefare prayed that this Hon'ble
Iribunal be pleased to direct respondents to make
payment of retiral benefits as if he has been gpointe
ed in the railway on 11,08,1960.

(iii) It is, therefare, prayed that this Hon'ble
Court be pleased to direct the respondents to make
payment of retiral benefits as if he has been granted
Senior Grade of pay scale w,e.f. 9/12/93.

C%\Y) It is tharefcre, dprayed that this Hon'ble
rt be pleased to award the Senior Selection Grade

to the applicant w.e.f. 9/12/93 and direct the respone
dent to pay the axrears of pay scale ¢of Senicr

a3




* 2 *

2e The grievance of the gpplicant has been submitted by

him vide his representations at Annexwe A-3 to Annexure A~6

so far
to the respondents, The same are pending and/the respondents

ha=ve not taken any decision on the issue, However,

, said
the respondents hereby are directed to consider the/repre-

sentations of the gpplicant in acardance with law an’dkpass
gppropriate and reasoned order within a period of three

months from the date of receipt of copy of this oarder, No

(MJPo Singh)
Vice Chairman
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